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IN IHE CEIMRAL ADMINIL J®0IVE ITIBJNAL, JaI2Jk 33T

TATDJR.
0.A.N0.170/93 dt. of order: 26.7.93
Gonal : Applicant

Vs.
Union of India & Ors. : Resporndents

Counsel for annlicant

L1}

Mr.9.K., Jain

CORAM

Hdon'ble lir.Justice 2.L.MHehtd, Vice Chdirmin.
Jon'ble Mr.P.?.Sriva@stava, lember (Adm.)

PR G BLE MKLJJSTICE J.L.MENTA, VICE Cllallball,

Heard the learned coinsel for the annlicdnk. fhe
ledrned cdgnSel for the anplicint has invited oar
attention to Aﬁh%.xzé;”énd submits thét the a-nlicint
is @ cise of'prox. phdla@ns of great ani second tie of
(Right) foot due to injury on duty'. e farther
submits that & Medical Board wds constitited and the
Joctor has advised for light work dnd the iedical
Bodrd's renort is available with the ressondents. ‘e
have considered the maétter. lle hereby direct that if
the bfdical Bqard hds alreddy been constitated &nd
thefé‘is a report then 4ction miy be taken by the
rescondents for posting of the a@splicint as ner the
Medical’ Report as far as oracticable. In cudse the
renort is not dvailable, the resnondents are directed
to constituite 8 Medical Board and the oninion of the
b@dical Bodrd miy be considered &nd nroper nosting
order miy be issued to the d-»licdant in the light of
the Medicdl Board's renort. The ledical Board mdy be
constituted within one'month of the receint of this

order. The 0.A, stands disposed of.
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